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the source would be Rs. 3.47 crores 
out o f which the revenue from  Tamil 
Nadu would be Rs. 32.78 lakhs.

(b) As the number o f unauthorised 
powerlooms in the country is estimat
ed to be anything between 75,000 to 
1 lakh, the estimated loss on account 
of these powerlooms operating with
out the Textile Commissioner’s per
mit would be Rs. 75 lakhs to Rs. 1 
crore. No separate figures are avail
able for Tamil Nadu.
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Tripartite Meeting on impending 
Strikes in Jute Mills

5466. SHRIMATI V. JAYALAKSH- 
MI: Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whethe- tripartite meeting on 
the impending strikes in the Jute in
dustry was held at Calcutta; and

(b) if so, what decisions were taken 
thereat to prevent the closure of the 
jute mills?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHA
RIA) : (a) and (b ). In the context 
of the situation arising out of shortage 
of raw jute Commerce Minister held 
a meeting on 3rd July, 1977, in Cal
cutta with the representatives of jute 
industry, labour and Government Of 
West Bengal. The following main de
cisions were taken in this meeting: —

(i) Block closure of jute mills 
would not be allowed.

(ii) A Committee under the 
chairmanship of the Jute Commis
sioner would be constituted with 
immediate effect to study the cur
rent raw jute supply situation and 
to recommend measures therefor. 
The members of the Committee 
would include representatives from 
the industry, labour and the Gov
ernment of West Bengal.

(iii) The Jute Commissioner was 
asked to immediately issue a notice 
under the Jute (Licensing and Con
trol) Order requiring all stockists 
of raw jute to disclose their stocks 
before him within 48 hours. Any 
violation of this directive or furnish
ing false information was to be dealt 
with severely under the Essential 
Commodities Act, 1955. The State 
Government was requested to ex
tend all necessary help.

(iv) The State Government also 
agreed not to entertain atiy appli
cation from individual mills for 
exemption from the Energy Contral




